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Human rights and the State
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At the 28th foundation day of the National Human Rights Commission (NHRC), Prime
Minister (PM) Narendra Modi critiqued what he saw as the selective and political use of
human rights, and said this harmed democracy and tarnished the nation’s image. He
traced the idea of human rights to the freedom movement, and outlined his
government’s steps, particularly with regard to welfare delivery, as aiding the rights of
marginalised. For his part, the NHRC chair, Justice (retired) Arun Mishra, echoed the
PM’s critique of selective deployment of the idea of human rights, claimed terrorists
must not be defended in the name of rights, and hailed the government, especially
home minister Amit Shah, for steps in Jammu and Kashmir and Northeast.
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28 Years of NHRC: A Look at the ‘Achievements’ the Rights
Body Boasts Of

https://www.thequint.com/voices/opinion/28-years-of-nhrc-a-look-at-the-achievements-
the-rights-body-boasts-of

As the National Human Rights Commission (NHRC) turns 28, it's important to assess
the ‘achievements’ the Commission boasts of on every possible occasion. The Global
Alliance of National Human Rights Institutions (GANHRI) accreditation is also due next
year, and the NHRC is straining every nerve to regain its barely saved ‘A’ status.

On Human Rights Day 2020, the Commission boasted of having registered 19,50,695
cases while disposing of 19,32,533 cases. It also paid close to %2 billion to victims of
human rights violations across various state agencies on the recommendations of the
Commission. On its 28th Foundation Day, the Commission took pride in the fact that it
has disposed of 20 lakh cases and awarded %205 crores to the victims of violations.

Full Capacity, Dismal Performance

With the appointment of Justice Arun Mishra as the Chairperson of the Commission and
three other members, the NHRC today is working at full capacity. However, in the short
four-month tenure of the Commission working at full strength, the watchdog remains as
toothless as before with, in fact, an increase in pendency (32.75%) and a decrease in
disposal (8.35%).

Under Section 12(1) of the Protection of Human Rights Act, 1993, one of the primary
functions of the NHRC is to handle complaints received from individuals against public
servants alleging human rights violations. The Commission has received over 84,000
cases every year on an average in the last five years, which are categorised as per the
nature of the incident. A closer data analysis, along with rising allegations of fading
autonomy and increased interference, reveal serious issues about its contribution to the
human rights framework in the country.

Drop in Suo Motu Cases

The declining registration of complaints at the NHRC is no surprise as the data are
updated monthly on its website. However, in the long term, from a total of 96,267
complaints registered in the year 2016, the figure fell to 75,064 in 2020, recording a
sharp decline of 32.78%.

28 Years of NHRC: A Look at the ‘Achievements’ the Rights Body Boasts Of
(Data: www.nhrc.in)

Other than improved access to the Commission, the rate of suo motu cognisance of
cases is also dismal. The number of suo motu cases taken up by the Commission has
almost halved, with a reduction rate of 46.32% between 2012-16 and 2016-20.
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The downswing in the registration of complaints is a cause of worry when seen with
state-wise representation. As highlighted on the website of the Commission, 38.1% of
the complaints are from Uttar Pradesh alone.

Besides Delhi, Odisha, Bihar, and Tamil Nadu, which form the top five states, all the
other states are covered under the 34.6% bracket. When it comes to taking suo motu
cognisance, Uttar Pradesh also seems to be on the Commission’s priority list, as 50% of
such complaints are from that state.

A decrease in registration with a subsequent increase in pendency is also worrying, as it
questions the efficiency of the complaint handling mechanism. As of September 2021,
the Commission recorded a pendency of 20,806 cases.

A Pattern of Impulsive Disposal of Cases

The data also reveal a pattern of impulsive disposal of complaints. In 2020 alone, a total
of 68,130 cases have been disposed of, where disposal would not necessarily mean
deciding on merit.

It is appalling to note that last year, of the complaints received, 97% were dismissed
even before being afforded a preliminary hearing on merits. For the mere 3% cases that
the Commission takes up, there are varying reasons for the closure, developed out of
practice.

It is noteworthy that almost 45% of these complaints are “dismissed in-limine” on
procedural grounds. Approximately 34% of these complaints are disposed of with
directions to the concerned public authorities, which are often the same that are
complained against. The Commission maintains no data on compliance with these
directions. Out of total disposals, around 18% of the cases are closed after being
transferred to the State Human Rights Commissions (SHRCs).

28 Years of NHRC: A Look at the ‘Achievements’ the Rights Body Boasts Of
(Source: Data received through RTIs)

In furtherance of the statutory position under Section 36 of the Protection of Human
Rights Act, 1993, the NHRC does not “inquire into any matter which is pending before a
State Commission or any other Commission”. The absence of functional State
Commissions has been underlined by activists now and then. Most of the SHRCs are
understaffed, which directly impacts how complaints are handled. Due to non-
intervention on the part of the national institution, the accountability of State
Commissions is negligible. One of the commonly used grounds for disposing of
complaints is that the “matter is sub judice before a court/tribunal”. The flawed
interpretation of considering matters under investigation as sub-judice has led to the
Commission overlooking innumerable cases of violations.

A Tardy Framework
The statute empowers the Commission to enquire into complaints in which the public
authorities fail to take the required action. However, as per the data, it seems that the
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Commission has failed to make use of this power, as is evident from the reduced
number of interventions. In the year 2016-2017, the number of investigations taken up
was 7,865. This has halved in 2020-2021 and stands at approximately 3,000 cases.

As stated by Justice Dattu, camp sittings are a way to strengthen the partnership
between the Commission and society as they facilitate speedy disposal of cases.
However, the numbers are in direct contrast with the ideology of the ex-Chairperson, as
only 15 such sittings have been instituted by the body in the last five years.

In light of the structural issues regarding the complaint handling mechanism, there is a
dire need for the Commission to undertake reforms.

The need is to ensure qualitative disposal of complaints rather than closing them on a
procedural basis. Further, the NHRC alone can’t save the human rights situation in the
country — Parliament has an equally important role to play. It's high time that the
Procedure Regulations proposed by the Commission see the light of the day.
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The Wire
Justice Arun Mishra Needs a Lesson on Peace and Human
Rights in the Northeast

https://thewire.in/politics/justice-arun-mishra-needs-a-lesson-on-peace-and-human-
rights-in-the-northeast

These are the concluding paragraphs of Assam-based writer and graphic novelist
Parismita Singh’s powerful title story from her first anthology of shorts, Peace Has
Come. The book, published in 2018, encompasses seven short stories hinged on the
strife-torn Bodo areas of Assam contiguous to Bhutan, in addition to a three-part story |
have quoted from, from which the anthology also derives its title, Peace Has Come.

When Arun Mishra — the retired Supreme Court judge who now heads the National
Human Rights Commission — began his speech to mark the NHRC’s 28th foundation
day by eulogising Union home minister Amit Shah and his ‘efforts’ to usher in ‘a new
age of peace’ in the Northeast (and Kashmir). Parismita’s book immediately came to my
mind.

Her three-part short story ‘Peace Has Come’ explains strikingly how peace has so far
been delivered to most parts of the Northeast by successive governments.

The character Riswgi from the first part of the triptych is a rural Bodo woman, wedded to
a Nepali man, introduced to us as Bir Bahadur. Jonki, who asks Riswgi about Dwimalu’s
return in the opening paragraph of this write-up, is their young daughter.

Dwimalu is Riswgi’s brother, who, like several ‘boys’ from that belt, had joined an
underground outfit. No peace deal has been able to guarantee their return home; no
price on their head can either.

Riswgi’s family holds on to the hope that Dwimalu will return home, as do other families,
after being convinced that ‘peace has come’ thanks to the success of the latest ‘talks’
between some outfit or the other with New Delhi. But their fraught life chugs along
unaltered. They are forever fearful of both state and non-state actors violating their
human rights (of which Justice Mishra is the official upholder in India) in an area where
the Armed Forces (Special Powers) Act (AFSFA) is in force; always grappling with the
possibility of an unforeseen situation dropped on them without notice — several times
smeared in blood, violence and panic involving either an ‘insider’ or an ‘outsider’.

This is what happens to Riswgi and Bahadur one night, when, unable to sleep, they sit
under the dark sky, longing to be back in “some forest village, with no schools and
roads” only to at least “sleep at peace”. An exhausted man seemingly fleeing from
something or somebody darts into their yard. The man appears too scared to speak.
What is his name? Is he an ‘insider’ or an ‘outsider’? Who is he fleeing from?

The stranger turns out to be a Hindi speaking man who had scurried towards the
direction of their village from the highway to escape a murderous attack on a public bus
by a set of vigilantes baying for the blood of ‘outsiders’. Overnight, the villagers nurse
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him; somewhat soothe his nerves and then leave him by the highway at daylight —
hoping that the military finds him and his life is saved. By doing so, the villagers were
also protecting their identity — from both state and non-state actors. They hope the
exhausted man would not recognise the village where he found his saviours.

In congratulating the Union home minister for ushering in a ‘new era of peace’ in the
Northeast, Justice Mishra was merely repeating a promise that the likes of Riswgi had
heard before from New Delhi, that ‘Peace Has Come’ to them.

Mishra was perhaps referencing the peace accord signed by Shah in January 2020 in
New Delhi with some new players from the Bodo areas — the Union home ministry’s
third such deal since the 1990s. While the two accords signed in the Congress era had
failed to usher in permanent peace in that region, Mishra seemed to have placed his
faith in the present BJP leadership at the Centre and believes that unlike before, not
only that ‘peace has come’ to the people this time but that it is the beginning of ‘a new
era of peace’ in the region.

The unending saga of ‘peace’ in Bodoland

It turns out that the NHRC chairperson’s optimistic assessment is merely a reiteration of
what Shah already said in a January 2021 speech at Kokrajhar on the occasion of the
first anniversary of the latest accord. “Peace has returned to Bodo areas due to the
accord. There used to be killings and abductions here, but | can assure that in a few
years, this region will become the most developed part of Assam,” the minister said.

There is no doubt that after a long era of the Bodo People’s Front (BPF) rule, one that
was mired in corruption charges and allegations of nepotism, the signatories of the new
accord — led by former All Assam Bodo Students Union president Pramod Boro — are
beginning their innings with good intentions in the disturbed area and hope to make life
better for the likes of Riswgi. But unlike Mishra and his certitude, Boro — a man rooted in
reality — must only be hoping at this point that the new dispensation succeeds in
ensuring peace to the people once and for all.

This is also an opportunity to remind Justice Mishra that the BPF founder, Hagrama
Mohiliary, was a signatory of the second accord with the Congress-led Union
government in 2003. With Shah as the BJP national president, the BPF allied with the
saffron party and fought the 2016 assembly polls in Assam, later becoming part of the
state government. In other words, did the BJP under Shah not indicate earlier that
peace had come to the region under the BPF? Indeed, Prime Minister Narendra Modi’s
first election rally in Assam prior to the 2016 assembly polls was in Kokrajhar, alongside
Mohiliary.

This relationship of convenience, based on electoral gains, was broken by the BJP prior
to the 2021 polls, only because it no longer served any electoral purpose.
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The NHRC chairperson may be gung-ho about the dawning of acche din in the
Northeast under Shah. However, even a year after peace officially came to that belt,
local news carries reports of either the ‘surrender’ of some motley group to the Assam
government (in tandem with the decades-old Congress-era practice of sending a
message to the public that peace has come); or about the formation of a new
underground group in that strip of the state even after peace officially came.

Meanwhile, elsewhere in Assam...

It is also worthwhile to remind the NHRC chief that elsewhere in Assam, peace has yet
to come. Even in purely formal terms.

While the MHA'’s parleys with the pro-talks faction of the United Liberation Front of
Asom (ULFA) have been continuing since 2009 without an accord and multiple changes
of interlocutors, the cadres have been housed since 2008 onwards in several safe
houses in upper Assam on the claim that peace will eventually come and they will
suitably be rehabilitated.

Meanwhile, they are on a monthly stipend from Shah’s ministry, a policy that applies to
all Northeast underground groups under suspension of operations (SOO) since the
Congress era. During Modi’s first term, when this correspondent sought data from the
MHA on how much money the Union government has spent on these stipends for
peace to finally come to the region, the information was denied citing ‘security reasons’.

Meanwhile, as per news reports, peace has now officially come to Assam’s Karbi
Anglong region after Shah signed an agreement in September with six little known
armed groups. “The accord will bring lasting peace and all round development in Karbi
Anglong,” he said.

Even if nothing changes on the ground, the optics of such agreements, even with small
groups, certainly work in favour of the Union government, conveying the message to the
larger public (and to Justice Mishra) that peace has come to the Northeast.

Peace or no peace, AFSPA is there to stay

Meanwhile, the fate of peace talks with the Kuki outfits of Manipur, which too have been
on since June 2016 with multiple changes of interlocutors by the MHA, is the same as
those with the ULFA. In limbo.

Hoping for peace to come, voters in the Churachandpur belt of Manipur, along the
Myanmar border, had pressed the lotus symbol in the 2017 assembly polls. Needless to
say, the absence of a peace accord means the extension of AFSPA in these states; and
the extension of the government’s ceasefire agreement with these SOO groups too.
Even after the last peace accord was signed under Shah’s leadership, the Bodo areas
remain under the ambit of the draconian Act.
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Here is a quick reminder to readers that during the 15-year term of the Congress’s
Tarun Gogoi in Assam, common citizens, particularly in the urban pockets, indeed felt
that peace had come finally after the dark days of the Prafulla Mahanta government. An
acknowledgement of this feeling was seen when thousands of people, from across
political lines, came to pay their last respects to Gogoi when he died in November 2020.
Still, while the Gogoi era saw the Guwahati skyline incorporate five-star hotels, AFSPA
continued to be clamped on the city that is considered the gateway to the Northeast — to
help maintain the delicate peace. Thus, Guwahati became a unique example of an
emerging Indian city that had high rises, malls, and AFSPA. The saga continues.

Given that the NHRC chairperson’s mandate is to ensure that citizens’ human rights are
protected — and not to always agree with the government of the day — Justice Mishra
might also like to take note of the fact that in the Kangpokpi area of Manipur, villagers
this August sat on dharna for many days, demanding justice for a young villager who
they said had died from the bullets of an army major after he was picked up from his
home. The major is protected by AFSPA. As are the killers of Manorama, the young
woman whose 2004 killing rocked the state for years.

Elusive ‘peace’ in Nagaland

Perhaps Mishra could have at least waited for the Naga peace talks to culminate in an
accord before complimenting Shah for ushering in a ‘new era of peace’ in the Northeast.
This would mean Shah — unlike his predecessors — successfully convincing the NSCN
(Isak-Muivah) to bring the curtains down on the oldest insurgency in the Northeast.
Ironically, Mishra’s premature praise comes weeks after the Modi government removed
Naga talks interlocutor R.N. Ravi most likely because peace had not come to that state
yet as envisaged. Remember that Ravi had been appointed Nagaland’s governor to
push peace.

Prime Minister Narendra Modi witnessing the exchange of the peace accord text by
interlocutor R.N. Ravi and NSCN(I-M) leader Th. Muivah in New Delhi on August 3,
2015. Photo: PTI

Mishra’s praise also comes at a time when the people of Assam and Mizoram have yet
to overcome something they had not witnessed in recent history — their longstanding
boundary conflict catapulting into such an ugly crisis that the police of the respective
states fired at each other, resulting in an FIR against a state chief minister. Mishra must
be reminded that the fiasco occurred just days after Shah, in a meeting of Northeastern
chief ministers in Shillong, had directed them to sort out their border disputes with
Assam and usher in ‘a new era of peace’.

The NHRC chief should also be reminded about the three unarmed youngsters who
were gunned down on their way home from an anti-Citizenship Amendment Act (CAA)
protest in Guwahati in December 2019, apparently hours after a senior police officer
was sent to the state by Shah’s ministry to ‘maintain law and order’. That incident was a
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rude reminder to the Assamese public about the dark days of insurgency in the 1990s,
when no one was safe on the streets.

Maybe Mishra needs to be reminded that the present BJP government in Assam has
instructed the state police force to shoot at any person fleeing from them. If only Justice
Mishra could tell us which section of the Indian Penal Code grants the police such
powers; or what he, as the NHRC chairperson, intends to do to end this impunity.

Waiting for the fruits of ‘peace’, the Bru and Meghalaya too

Let’s also remind Justice Mishra that in neighbouring Meghalaya, this past August, a
former militant leader, apparently aiding the government in bringing an outlawed group
(HNLC) to the table for a peace talk, was gunned down at his residence in a Shillong
neighbourhood while he was sleeping. The people had not seen such a killing in the
heart of the capital in recent history and took out huge protests. The BJP is part of the
government in that state too.

In January 2020, New Delhi reached a second agreement with representatives of the
Bru refugees of Tripura, as per which they would now be settled in that state itself,
instead of Mizoram from where they had fled in the 1990s. In 2019, the first agreement
signed by the Modi government proposed to resettle the refugees in Mizoram. But they
refused to be shifted out, as they were not being resettled in their original areas. The
MHA even shut the supply of ration to the camps in Tripura several times as a pressure
tactic, forcing some refugees to agree to resettlement in the new areas in Mizoram. In
April this year, the process of settling them permanently in Tripura has begun, even as
the real challenge to reintegrate those who have gone back to Mizoram with the majority
Mizo community looms over Shah’s ministry and the state government.

In the last segment of her ‘Peace Has Come’ triptych, Parismita introduces readers to
two non-Bodo men — teachers Pradip and Dwipen — passing by an army checkpoint on
a bike. One of them is caught by an army officer and taken to an adjacent room. Panic
struck, he is asked to read a letter in the Bodo language written in the Devanagiri script
(the Bodo language is written in the Devanagiri and Roman scripts).

Pradip, a teacher, is considered safe because he was not a ‘local’, and was thus
somebody the army officer could trust. Trying to save his life, Pradip reads and re-reads
the letter, nearly memorising the words. He realises it is a confidential letter written in
formal Bodo language, not the kind he knows.

Unwilling to admit his lack of knowledge of the language, he tells the army man, “Sir, but
| don’t know any Hindi, sir. You will be able to read it.”

The officer, disgusted at wasting his time on a ‘non-local’ who didn’t even know the
formal Bodo language, eventually allows him to leave. Both Pradip and Dwipen quickly
depart.
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At a safe distance, Pradip tells Dwipen that the letter seemed confidential and though
he couldn’t understand it, he remembers the words written in the Hindi script. Since
Dwipen is better at Bodo, Pradip has the urge to write the words on paper. They stop by
the road.

After reading out the string of words, Dwipen slaps Pradip on the back and bursts out
laughing. He said, “Peace has come and those guys, they don’t know it because they
can’t read the language!”

“Pradip stared at him for a moment, and joined in his laughter. They were both laughing
so hard, they had to hold each other and the bike for support, snot flowing from their
noses, tears flowing from their eyes.”

Parismita’s story — and book — end with these lines: “Peace had come to this land, and
they were the only ones to know.”

May be like Pradip and Dwipen, the NHRC chief, sitting in faraway Delhi, in the
company of Modi and Shah, knows something most of us don’t.
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National Herald
NHRC chairperson’s comments affirm how Modi govt has

denuded constitutional institutions of their essence
https://www.nationalheraldindia.com/opinion/nhrc-chairpersons-comments-affirm-how-
modi-govt-has-denuded-constitutional-institutions-of-their-essence

The Modi government has been undermining all the institutions under the Constitution
and denuding them of their essence. This was on display in the event to observe the
28th foundation day of the National Human Rights Commission (NHRC).

ADVERTISING

The anniversary meeting was attended by both prime minister Narendra Modi and home
minister Amit Shah. The prime minister, in his speech, gave his own slanted version of
how human rights should be viewed. He said, “Some people have started interpreting
human rights for their own angle as per their selfish interests” and “The biggest
infringement of human rights takes place when they are seen from the prism of politics
and political profit and loss”.

It is, indeed, this selective approach to human rights that marks the Modi regime.
Human rights are seen from the prism of majoritarian politics. It is this blinkered
approach that makes the ruling set-up complicit with, or, blind to the violations of human
rights of the minorities, particularly of Muslims, and of Dalits and Adivasis.

The test of a democracy is how it protects the rights of various minorities — religious,
linguistic or ethnic. But under the Hindutva regime, it is only the rights of the majority
that matters.

There can be no other explanation for why mob lynchings, physical assaults, deprival of
livelihoods and denial of elementary rights go on unchecked and unquestioned. In BJP-
ruled states such as Madhya Pradesh, the home minister himself justifies such attacks
on minorities. The latest instance is the arrest of four Muslim students and youth for
participating in a garba event organised by a college in Indore.

So, when Modi talks about the “biggest infringement of human rights” taking place when
they are seen from the “prism of politics and political profit and loss”, this charge fully
applies to the BJP government and the centre and the states. It is narrow Hindutva
politics that seeks to gain from communal polarisation at the expense of the rights of
ordinary Muslims.

That the present head of the NHRC is in complete alignment with the ruling
establishment was made clear by the speech of the chairperson, Justice Arun Kumar
Mishra, who credited the “untiring efforts” of home minister Amit Shah for “fostering a
peaceful situation in Jammu & Kashmir and the north-east” and which has “ushered in a
new age”.
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If there has been the maximum violation of human rights in terms of both scale and
intensity in the recent period, it has been in Jammu & Kashmir, particularly after Amit
Shah initiated the scrapping of Article 370, breaking up of the state and the clampdown.
The situation in J&K drew the attention of the United Nations High Commissioner for
Human Rights, Michelle Bachelet, who, at the 48th session of the Human Rights
Council on September 13 said in a speech that “Restrictions on public assembly and
frequent communication blackouts continue in Jammu & Kashmir, while hundreds of
people remain in detention for exercising their right to the freedom of expression and
journalists face ever-growing pressure”.

She also noted the “worrying” usage of the UAPA in India and said that Jammu &
Kashmir had “among the highest number of cases in the country”.

These views were, of course, refuted by the spokesperson of the Indian government.
But it is evident that the chairperson of the NHRC also endorses the government’s
stand as in his speech Justice Mishra said: “It has become common for external forces
to level fake allegations against India of human rights violations and these should be
opposed”. For Justice Mishra, the United Nations human rights body is also an external
force that levels false allegations.

With such a man at the helm, what can be expected of the NHRC to uphold the basic
human rights of Indian citizens? The reality is that under the Hindutva authoritarian
regime, there is a systematic and large-scale violation of all the basic rights of citizens
and the NHRC too has become a victim of this regime.
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Human rights
and the State

The government, political parties, and the
NHRC need to value all kinds of civil liberties

t the 28th foundation day of the National

Human Rights Commission (NHRC), Prime

Minister (PM) Narendra Modi critiqued

what he saw as the selective and political use
of human rights, and said this harmed democracy
and tarnished the nation’s image. He traced the idea
of human rights to the freedom movement, and
outlined his government’s steps, particularly with
regard to welfare delivery, as aiding the rights of
marginalised. For his part, the NHRC chair, Justice
(retired) Arun Mishra, echoed the PM’s critique of
selective deployment of the idea of human rights,
claimed terrorists must not be defended in the name
of rights, and hailed the government, especially
home minister Amit Shah, for steps in Jaimmu and
Kashmir and Northeast.

It is important to go back to first principles. One,
indeed, there must be no selective application of
human rights — the right to life, liberty, equality,
dignity, religion, privacy, free speech, free
movement, free association, among others, must
apply to all citizens, irrespective of caste, religion,
region, gender or any other criteria, subject to
reasonable restrictions as constitutionally
stipulated. Two, it is the job of the State to protect
and preserve these rights for all, and it is the job of
human rights organisations to critique the
violation of these rights, be it by the State or a
political party or a vigilante group or a terror
outfit. Three, given the fact that the State is the
only actor which has a legitimate monopoly over
force, thereis a tendency for its coercive arms to
exercise these powers beyond what the rule of law
permits. It is, then, natural that the State will have
a somewhat adversarial relationship with human
rights groups. Indeed, this distance is important,
and human rights commissions should never lose
sight of the fact that their primary job is to
comfort the afflicted and hold governments
accountable. And four, all rights — political and
civil rights, and social and economic rights —are
crucial.

Given this framework, Indian democracy would be
best served if the executive, political parties, activist
organisations, and human rights bodies internalise
thatrights must apply to all, that violation of rights
by any actor is wrong, that the State has a special
responsibility to protect rights and must be
challenged when it fails to do so, and that
socioeconomic progress and political liberty are
both important.
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Human rights
and the State

The government, political parties, and the
NHRC need to value all kinds of civil liberties

t the 28th foundation day of the National

Human Rights Commission (NHRC), Prime

Minister (PM) Narendra Modi critiqued

what he saw as the selective and political use
of human rights, and said this harmed democracy
and tarnished the nation’s image. He traced the idea
of human rights to the freedom movement, and
outlined his government’s steps, particularly with
regard to welfare delivery, as aiding the rights of
marginalised. For his part, the NHRC chair, Justice
(retired) Arun Mishra, echoed the PM’s critique of
selective deployment of the idea of human rights,
claimed terrorists must not be defended in the name
of rights, and hailed the government, especially
home minister Amit Shah, for steps in Jaimmu and
Kashmir and Northeast.

It is important to go back to first principles. One,
indeed, there must be no selective application of
human rights — the right to life, liberty, equality,
dignity, religion, privacy, free speech, free
movement, free association, among others, must
apply to all citizens, irrespective of caste, religion,
region, gender or any other criteria, subject to
reasonable restrictions as constitutionally
stipulated. Two, it is the job of the State to protect
and preserve these rights for all, and it is the job of
human rights organisations to critique the
violation of these rights, be it by the State or a
political party or a vigilante group or a terror
outfit. Three, given the fact that the State is the
only actor which has a legitimate monopoly over
force, thereis a tendency for its coercive arms to
exercise these powers beyond what the rule of law
permits. It is, then, natural that the State will have
a somewhat adversarial relationship with human
rights groups. Indeed, this distance is important,
and human rights commissions should never lose
sight of the fact that their primary job is to
comfort the afflicted and hold governments
accountable. And four, all rights — political and
civil rights, and social and economic rights —are
crucial.

Given this framework, Indian democracy would be
best served if the executive, political parties, activist
organisations, and human rights bodies internalise
thatrights must apply to all, that violation of rights
by any actor is wrong, that the State has a special
responsibility to protect rights and must be
challenged when it fails to do so, and that
socioeconomic progress and political liberty are
both important.



RASHTRIYA SAHARA, Delhi, 15.10.2021

Page No. 10, Size:(10.60)cms X (21.46)cms.

3TETT- 36T AFANSBR
mmwﬁn%m@ﬁwﬁw%mm

T T WG] A AHAgeRI & Ta H §@ Heaqu

feig 3Tl o = i | 3 el foh HHaN G bl TsHIdh
98 J T S ST ey 37X 5k Harw ¥ fdrgemet gt @
TR ST STAT =N | W 33 ST @ foh U & Gapia b1 2l
HZAIS o oY H iU AHAhRarG! Ueh HeAl H d HHaitsR
% Iooler i Ed ©, 31 34 SI9R § 3197 5o § 38T &, oifeh
IHI TE 1 G T ] TGS HL I &, A TG 9o AR
ST € | WRA H 4 A AFaERI o aRee aigd foe €, faf ae
STG-379 FTISeh, Tskifaes 31 Fififeh fomml & 3TUR =

AT o & ! 78 L & | 319 &1

: T Hehe] Sl fier ST <781 0 &
% Wﬁﬁmmﬁﬁnwﬁﬁﬁﬂ
\ ( it e S T E | e @ TR
4-1 e T S foh SR 7, et < fog
National Human WM% ﬁmmﬁﬂéfﬁ;?
Riahts Commission SRR Al
¥ feweh TE 371 TRl o for g
STehaTe! 3112 el ST o B © Sl HHaeRRI 1 TR Seeier
YT & | T IeTeL! fRHM SARIeH o € | eI e fehari
I AR €, iieh F8! fehEr ST el Shrg] &l o fe1
ST TEH T 37 TR il HEAEA e 9 @ B, A ReEm
TR 34 AR 1 IEeiEH T8l HHd, STaifh SAaIeH d TR
ST 1 R T T8 b HHATEhR] o1 TR Seeier & | S8Rl =1
fergmfer TR S H TR 38 | A & o) ST T ael
fep el <51 il bl S Bl AR & 7 AR 53 feparl o
HHEehRI &1 THRAH & HI1 T4, T fehaHT o foreg dietic
T IR ST 3k o H U odt T ol 78 1 R R g fema
TN T8 el i 3R AAIGehR & | SeiTg 3R T o TReh) 3
T feRel o foTq 1 TRT STaH St fehan wifend feperl 10 5
T 21 Bl 1 TS, 3 TR YOI o1 1 & T | STl Sferai bl
g R S TRE ] HHEIGHREE TSRl ST STl @ foh a8
ga: feel & Wl HHAHRR i & el & Fehell | AFTEHR 1
T, g, Terifa F R Siier 1 AR T ael Teh AR &
oy § & < S ey, TR = o for o A faamar § s
| AHEeRRI T T gleehioT ST TIsTs aHar & o
oft ek & 3R 291 h 3AiaRes 9ife 371 TR & o ot |
HHEIGRRI TR 3T U TR o8 i e 8 dlfech AagehR] i
S TR ¥ S 71T S ST e | FHefEeR] & "l 5
TR 21 A1 faget, T 1 & sTfiard gt | g2t AmTw
THEaTET, 2Nifgof, GUd 3R Fefedenil A e
ffeffa =it gfte & AT 1fey 37T 55 WeT R U a1 Y |




FINANCIAL EXPRESS, Delhi, 15.10.2021

Page No. 2, Size:(7.22)cms X (13.82)cms.

lamil Naadu

NHRC should be
independent body

The 1993 law that brought
the National Human Rights
Commission as well as the
State Human Rights
Commissions into being is
crystal clear about their
role: Inquire into violations
of human rights or
negligencein prevention
of such violations by a
public servant, and
intervene in legal
proceedings for the same.
This is how regulatary
checks on power work in a
democracy, with one
institution ensuring
accountability of

the other.

— Vandana, Chandigarh
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Human rights
and the State

The government, political parties, and the
NHRC need to value all kinds of civil liberties

t the 28th foundation day of the National

Human Rights Commission (NHRC), Prime

Minister (PM) Narendra Modi critiqued

what he saw as the selective and political use
of human rights, and said this harmed democracy
and tarnished the nation’s image. He traced the idea
of human rights to the freedom movement, and
outlined his government’s steps, particularly with
regard to welfare delivery, as aiding the rights of
marginalised. For his part, the NHRC chair, Justice
(retired) Arun Mishra, echoed the PM'’s critique of
selective deployment of the idea of human rights,
claimed terrorists must not be defended in the name
of rights, and hailed the government, especially
home minister Amit Shah, for steps in Jammu and
Kashmir and Northeast.

It is important to go back to first principles. One,
indeed, there must be no selective application of
human rights — the right to life, liberty, equality,
dignity, religion, privacy, free speech, free
movement, free association, among others, must
apply to all citizens, irrespective of caste, religion,
region, gender or any other criteria, subject to
reasonable restrictions as constitutionally
stipulated. Two, it is the job of the State to protect
and preserve these rights for all, and it is the job of
human rights organisations to critique the
violation of these rights, be it by the State or a
political party or a vigilante group or a terror
outfit. Three, given the fact that the State is the
only actor which has a legitimate monopoly over
force, there is a tendency for its coercive arms to
exercise these powers beyond what the rule of law
permits. Itis, then, natural that the State will have
a somewhat adversarial relationship with human
rights groups. Indeed, this distance is important,
and human rights commissions should never lose
sight of the fact that their primary job is to
comfort the afflicted and hold governments
accountable. And four, all rights — political and
civil rights, and social and economic rights — are
crucial.

Given this framework, Indian democracy would be
best served if the executive, political parties, activist
organisations, and human rights bodies internalise
that rights must apply to all, that violation of rights
by any actor is wrong, that the State has a special
responsibility to protect rights and must be
challenged when it fails to do so, and that
socioeconomic progress and political liberty are
both important.
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Human rights
and the State

The government, political parties, and the
NHRC need to value all kinds of civil liberties

t the 28th foundation day of the National

Human Rights Commission (NHRC), Prime

Minister (PM) Narendra Modi critiqued

what he saw as the selective and political use
of human rights, and said this harmed democracy
and tarnished the nation’s image. He traced the idea
of human rights to the freedom movement, and
outlined his government’s steps, particularly with
regard to welfare delivery, as aiding the rights of
marginalised. For his part, the NHRC chair, Justice
(retired) Arun Mishra, echoed the PM’s critique of
selective deployment of the idea of human rights,
claimed terrorists must not be defended in the name
of rights, and hailed the government, especially
home minister Amit Shah, for steps in Jaimmu and
Kashmir and Northeast.

It is important to go back to first principles. One,
indeed, there must be no selective application of
human rights — the right to life, liberty, equality,
dignity, religion, privacy, free speech, free
movement, free association, among others, must
apply to all citizens, irrespective of caste, religion,
region, gender or any other criteria, subject to
reasonable restrictions as constitutionally
stipulated. Two, it is the job of the State to protect
and preserve these rights for all, and it is the job of
human rights organisations to critique the
violation of these rights, be it by the State or a
political party or a vigilante group or a terror
outfit. Three, given the fact that the State is the
only actor which has a legitimate monopoly over
force, thereis a tendency for its coercive arms to
exercise these powers beyond what the rule of law
permits. It is, then, natural that the State will have
a somewhat adversarial relationship with human
rights groups. Indeed, this distance is important,
and human rights commissions should never lose
sight of the fact that their primary job is to
comfort the afflicted and hold governments
accountable. And four, all rights — political and
civil rights, and social and economic rights —are
crucial.

Given this framework, Indian democracy would be
best served if the executive, political parties, activist
organisations, and human rights bodies internalise
thatrights must apply to all, that violation of rights
by any actor is wrong, that the State has a special
responsibility to protect rights and must be
challenged when it fails to do so, and that
socioeconomic progress and political liberty are
both important.
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Human rights
and the State

The government, political parties, and the
NHRC need to value all kinds of civil liberties

t the 28th foundation day of the National

Human Rights Commission (NHRC), Prime

Minister (PM) Narendra Modi critiqued

what he saw as the selective and political use
of human rights, and said this harmed democracy
and tarnished the nation’s image. He traced the idea
of human rights to the freedom movement, and
outlined his government’s steps, particularly with
regard to welfare delivery, as aiding the rights of
marginalised. For his part, the NHRC chair, Justice
(retired) Arun Mishra, echoed the PM’s critique of
selective deployment of the idea of human rights,
claimed terrorists must not be defended in the name
of rights, and hailed the government, especially
home minister Amit Shah, for steps in Jammu and
Kashmir and Northeast.

It is important to go back to first principles. One,
indeed, there must be no selective application of
human rights — the right to life, liberty, equality,
dignity, religion, privacy, free speech, free
movement, free association, among others, must
apply to all citizens, irrespective of caste, religion,
region, gender or any other criteria, subject to
reasonable restrictions as constitutionally
stipulated. Two, it is the job of the State to protect
and preserve these rights for all, and it is the job of
human rights organisations to critique the
violation of these rights, be it by the State or a
political party or a vigilante group or a terror
outfit. Three, given the fact that the State is the
only actor which has a legitimate monopoly over
force, there is a tendency for its coercive arms to
exercise these powers beyond what the rule of law
permits. It is, then, natural that the State will have
a somewhat adversarial relationship with human
rights groups. Indeed, this distance is important,
and human rights commissions should never lose
sight of the fact that their primary job is to
comfort the afflicted and hold governments
accountable. And four, all rights — political and
civil rights, and social and economic rights — are
crucial.

Given this framework, Indian democracy would be
best served if the executive, political parties, activist
organisations, and human rights bodies internalise
that rights must apply to all, that violation of rights
by any actor is wrong, that the State has a special
responsibility to protect rights and must be
challenged when it fails to do so, and that
socioeconomic progress and political liberty are
both important.



